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3rdremedt 31X & /Appellant by : Shri Tirth B. Doshi, AR
gt & 31X W/Respondentby : | Ms. Saumya Pandey Jain, Sr. DR

Date of Hearing 04/03/2024
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ORDER

PER Ms. MADHUMITA ROY - JM:

The instant appeal filed at the instance of the
assessee is directed against the order dated 26.10.2023 passed
by the National Faceless Appeal Centre (NFAC), Delhi, arising
out of the order dated 30.03.2022 passed by the NFAC, Delhi,
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under Section 147 r.w.s. 144B of the Act for Assessment Y ear
2017-18.

2. The appellant did not appear before the First Appellate
Authority and before the Ld. AO also in spite of notices given
to him. Hence, both the authorities below passed orders
making addition against the appellant. At the time of hearing
of the instant appeal, the Ld. Counsel appearing for the
appellant submitted before us that the notice issued by the Ld.
AO could not be complied due to compliance deadlines under
the Income Tax Act. Before the First Appellate Authority also
the appellant failed to submit any written notes of
submissions. Hence, further opportunity of being heard has
been prayed for by the Ld. AR. Such contention made by the
Ld. AR has not been objected by the Ld. DR with all her fairness.

3. Having heard the Ld. Counsel appearing for the parties and
having regard to the facts and circumstances of the case, we,
taking into consideration the impugned ex parte order, find it fit
and proper to give further opportunity of being heard to the
assessee in order to prevent the miscarriage of justice. We,
therefore, set aside the issue to file of the Ld.AO for adjudicating
the same afresh upon considering the evidence on record or any

other evidence which the assessee may choose to file at the time of
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hearing of the matter. The Ld. AO is directed to pass order

strictly in accordance with law.

4. In the result, appeal preferred by the assessee is allowed for

statistical purposes.

| This Order pronounced on

07/03/2024
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